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to know whether it is a fact or whe-
ther it has been ascertained by the
government that foreign countries had
also a clear hand in this and whether
armg from Pakistan had been smug-
gled inte these areas and whether they
gave them training also for sabotage?

Dr. Ram Subhag Singh: The foreign
equipment that were found—they
could have been dropped from the
air. They must have come  through
the neighbouring couniry. We  dJ
feel that they might have come from
Pakistan.

11.27 hrs.

OPINIONS ON BILL

Shri A. S. Saigal (Janjgir): Sir, I
lay on the Table Paper No. III to the
Bill to provide for the better ad-
ministration of Sikh Gurdwaras situ-
ated in different States of Indian
Union and for enquiries into matters
connected therewith which was cir-
culated for the purpose of _ eliciting
opinion thereon by the direction of
the House 01 the 3rd September, 1965.
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11.28} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) 'l am directed to inform the
Lok Sabha that the Rajya Sabha, at

itg sitting held on Friday the 13th
May, 1966, passed the following
motion: —

MOTION

“That this Housc concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha do
appoint g member to the Joint
Committee of the Houses on the:
Patents Bill 1965 in the vacancy
caused by the retirement of Shri
Dalpat Singh from the member-
ship of the Rajya Sabha on the:
2nd April, 1968 and resolves
that Shrj Dalpat Singh, member
of the Rajya Sabha, be appointed
to the. said Joint Committee.”

,(ii) ‘T um directed to inform the:
Lok Sabha that the Rajya Sabha at
its sitting held on Thursday, the 12th
May. 1966, adopted the following
motion:

“MOTION

This House agrees with the Lok
Sabha that in pursuance of sub-
section (4) of section 3 of the Kerala
State Legislature (Delegation of
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[Secretary)
Powers) Act, 1965, the following

modification be made by the Presi-
dent in  the Kerala University
(Amendment) Act, 1966 by enacting
an amending Act:—

Section 3

TIn clause (a) of sub-section (2)
of section 3 for the words ‘for the
period for which it has been made’
substitute the words ‘for the
period of one year from the date
of appointment.”;

11.29 hrs,

RULES COMMITTEE
Thikp REpORT

Shri Krishnamoorthy Rao (Shimoga):
‘Sir, 1 lay on the Table under sub-rule
(2) of rule 33! ‘of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, the Thi:d Report of the
‘Rules Committec.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir. on a point of clarification
may I invite your attention to rule
'331, sub-rules (i) and (ii)? The
Phraseology used somewhat differ-
ent. It says that the recommenda-
‘tions of the Rules Committee shall be
laid on the Table of the House and
within a period of seven days, amend-
ment to these ruleg should be given

notice of by Members. Sub-rule
(2) refers to the final report of
‘the C ittee. I it

the final report so far as this

particular set or instalment is con-
.ce:ned. You have called it the third
report. The second report was the
last one. I would like to know whe-
her the third report which has
come—this js the third report in the
four-year term 1 believe— is really
the final report with regard to the
second repcrt which was laid on the
“Table of the Houge some days ago. Tt
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is mentioned in sub-rule (2) as fol-
lows:

“Thereafter, on the House agre-
eing to the repart on a motion
made by a member of the Com-

mittee the amendments to the
rules as approved by the
House,....” and so on.

I would like to know whether that

will apply here or rather, sub-rule
(3), will apply.
Mr. Speaker: Sub-rule (3) will

come in if notice of such amendment
has not been given within seven days
ete.

Sh¥i Harl Vishnu Kamath: I.know.

Mr. Speaker: That
days—has been taken.

Shri Hari Vishnu Kamath: The
difficulty that I experience is this. 1
gave amendments to the second re-
port. T would like to know, there-
fore, ‘whether this third report is a
sort of continuation of the second re-
port and is the final report regarding
that. In that case, the motion will
have to be made. Otherwise, we have
to give nolice of amendmentg within
seven days under sub-rule (3).

period—seven

Mr. Speaker: 1 think this should
be the final report.

Shri Harl Vishnu Kamath: Then
1 suppose the motion has to be made.

Mr. Speaker: Yes.

1131 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): With your

permission, Sir, I rise to annuonce that
Government Business in this House on





